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(b) The recornmend:tbons, broadly 
speaking, envisage a schema of aggre ... 
gation of cargoes, establishment O'f a 
centralised cargo ba::>king agency for 
through-bookings and creation of a 
Freight Equalisation Fund to ~ompen
sate the shippers against higher freight 
!rates charged by the Conference 
Lin~. 

(c) and (d)' The proposal for cen-
tralised cargo booking agency involves 
comp!ex issues and needs thorough 
eximanation taking into account vary-
ing view-points. Also the shipping 
industry was facing savere crisis for 
the past few years. It was not, there-
fore, possible to take a decisio'1 In th0 
matter earlier. It would take some 
mOre time to take a final decision. 

Bonus Formula 

1319. SHRI p. M. SAYEED: 
SHRI M. V. CHANDRASHE-
KHARA MURTHY: 

Will the Minister of LABOUR be 
pl~ased to state: 

(a) whether it iG a fact that the 
Chief of the Employers' F'cdel,-ltJon 
c! India has suggested that the oonus 
formula adopted by QQvernment for 
its departments should be made ap-
plicable to indootrial undertakings in 
th~ country in view of its soundne3s; 
and 

(b) if so, the reaction of Govern-
ment in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAi30UR (SBRI 
T. AN.HAll)· (a) and (b). Th= Pl'csi-
dent of the Em,loyers' Federatic"1 of 
lodia in a Memorandum submitted to 
Govi3rnrPent, on beha:f of the Fede-
rotio;-} has state>d that the concep" cr 
Bonus linked with productivity de-
serve3 to be promoted and that the 
principle of productivity-linked bonus 
accepted in respect of railway worker;5 
should be eA:tended not only to those 
covered by the Bonus Act. but also 
to other categories of employees who 
are demanding payment of bonu1. 

This suggestion along with e.t.lJ.s;:· 
suggestions for amendment of PQ-
men,t of Bonus Act is receivin~ toe 
attention of the Government. 

Leaislation for Unorl'amsed La~ 

1320. SHRI P. M. SAYEED~ 
SHRI K. IM.ALLANNA: 
SHRI ARJUN SETHI. 

SFlRI GHULAM RAsOOL 
KOCHACK: 

WLI the Minister of LABOUR be-
pleased to state: 

(&) whether Government propose 
t:) Introduce legislation to regulate 
the \yorking conditions of unorganis-
ej labour; 

(b) whether the proposed law will. 
help in improving the lot of agri:cal-
tur:11 labour, of whom women cons-
titutf' much higher percentage; 

(C) if so, the main feature3 thereof; 
and 

(d) when it is likely to be infro-
duced? 

THE MINISTER OF STATE IN 
THE JVUNISTRY OF LABOUR (SInn 
T. A~'1JIAH): (a) tc Cd). The Centn~l 
StandIng Committee on Rural Unn··-
ganis~d Labour had constituted ~i. 

Sub-CommitteC' to go into the df'ta}l'5 
Of a Cpntrc11 L('glslatio:1 for agricuTtm-
r~l workers. The Sclb-Committee h~ 
submItted its report with a nr<1f1 
Agricultura] Vvorkers Bill. The C~·.!n· 
tral Standing Committee will conS!'iCT 
the Draft Bill and advise Gove~nr.·cn'l. 
suitably. Accordin6 to 1he 1971 Ct-'n 
sus Out of a total of 47.5 mil.ion 3rrri-
cultural labourers, men constitut'?~ 

31.7 mi.llion and wcmen the r~rnaining 
15.8 million. 

Rivetters of Integral Coach Factory 

1321. SHRI E. K. IMBICffiBAVA 
Win the Minister of RAILWAYS he 
pleased to state whether the S~:mJ'~ 
skilled rivetters working at the Inte-
gral Coach Factory,. Madras wh~ 
nature of work require very high skiff 




